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THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
1 shall now put Shr1 Morarka's gm-
endments to vote,

The question is:

3. “That at page b, line 9, the
words ¢, or purchasing’, be deleted.”

4 “That at page 5, line 14, the
words ‘or puichasing,’ be deleted.”

5. “That at page 5, line 17 the
words ¢, or purchasing, be deleted.”

’

The motions were negatived.

THE  VICE-CHAIRMAN (DR
(SHRIMATI) NAJMA HEPTULLA):

The question 1s:
“That clause 12 stand part of the
Bill, P2

The motion was adopted.

Clause 12 was added to the Bill.

Clauses 13 to 19 were gdded te the
Bilt. e

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI PRANAB KUMAR MUK.
HERJEE: 1 beg o move:

“That the Bill be passed.”

The question was put and the

motion was agdopted.

THE INDIAN VETERINARY coUN-
CIL BILL, 1981

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL  DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): Madam, Vice-Chairman 1
beg to move:—.

“That the Bill to regulate veterl-
nary practice and to provide  for
that purpose, for the establishment
of a Veterinary Council of India
and State Veterinary Councils and
the maintenancy of registers of the
veterinary practitioners and for

|
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matters connected therewith, be
referred to a Joing Committee of the
House the nameg of membpers to be
1h members from this House, name-
ly:
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1, Shri Narendra Singh

2. Shri Ram Pujan Patel

3. Shrimati Usha Mathotra

. Shri J. K. Jain

Shri Ibrahim Kalaniya

. Shri (Maulana) Asarul Haq
Shri P. N, Sukul

. Shri C. Haridag

. Shri Manubhai Patel

10. Shri Hari Shankar Bhabhra
11. Shri Arabinda Ghosh

12, Shri Sadashiv Bagaitka,

13. Shri R. Ramakrishnan

14. Shri V. Gopalsamy

15. Shri Buddha Priya Maurya;

P-JI SN - NS N

and 30 members from the Lok
Sabha;
that in order to constitute a

meeting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joiny Committee;

that in other respects, the Ruleg
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica-
tions as the Chairman may make;

that the Committee shall make &
report to this House by the last day
of the fAirst week of the 123rd Session
of the Rajya Sabha; and

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Com-
mittee and communicate to this
Houses consisting of 45 members:
appointed by the Lok Sabha to the
Joint Committee.”
the

The gquestion was put and

motion was adopted.
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THE VICE-CHAIRMAN (DR.

(SHRIMATI) NAJMA HEPTULLA):
Mr. Sisodia.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

SAWAISINGH SISODIA): I beg
to lay . . (Interruptions) . . .
SHRI JAGDISH PRASAD MA-

THUR (Uttar Pradesh): What about
my Motion?
THE VICE-CHAIEMAN (DR.

(SHRIMATI) NAJMA HEPTULLA):
When it has gone to the Joint Com-

mittee . . . 2 ¥
(Interruptions)

SHRI JAGDISH PRASAD MA-

THUR: 1 accept it;: I woulg rather

withdraw it. You accept my amend-
ment but the persons are different.
That means basically both' the Mo-

tions are not similar; they are dif-
ferent.
SHRI R. V. SWAMINATHAN:

Nameg are different, Your amend-

ment is accepted,

SHR] JAGDISH PRASAD MA-
THUR: That is what I gsay. Either it
should be defeateg oy withdrawn.

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Mathur Sahib, your motion was to
send this Bill to the Joint Select Com-
mittee, which has been accepted. The
names are different, Was your
motion for names or for a reference
to the Joint Select Committee?

SHRI JAGDISH PRASAD MA-
THUR: Both. Madam, my contention
is. ..

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Point of
order, Madam, Would you please
take your seat Madam? I am on a
point of order. This type of proce-
dure is not adopted under the rules.
What, Madam, you have now put to
vate is another motion without tak-
ing cognizance of the motiop moved
by my friend Mr. Mathur, which you
sught to have—I do not blame you
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for that. His motion first should
have been taken up, it should have
been defeated and then the Govern-

ment motion should have Yeen
moved. Now, Madam, if you are go-
ing to say . . . (Interruptions)

Madam, what I was submitting to you
was that Mr. Mathur has moved g
motion to send this Bil] to the Joint
Select Committee with g differen; set
of persons. Now the Government
has come forward itself to move thia
motion with another set of persons.
Mr. Mathur or anybody here is not of
the view that we insist on the per-
sOng suggested by Mr. Mathur,
but as per the practice, procedure
and rules, Mr. Mathur’s motion should
first have been put to vote or it
should have been taken back and then
this motion would have been brought.
Then it would have been
What unfortunately has happened is
that the motion is already passed.

THE VICE-CHAIEMAN (DR.
{(SHRIMATI) NAJMA HEPTULLA):
There was a Supplementary List of
Business which gays that the motion
by the Minister was amended

SHRI ARVIND GANESH KUL-
KARNI: That is the Supplementary
List, but the original List of Busi-
ness . .

SHRI JAGDISH PRASAD MA-
THUR: My contention 15 different. Of
course, my motion has been accepted
by: the Government, but my motion
and the Government motion zre not
absolutely identical.

SHRI ARVIND GANESH KUL-
KARNI: Your motion is not adopted.

SHRI JAGDISH PRASAD MA-
THUR: The essence is adopted, They
have accepted it. It is not adopted,
but they have accepted jt. But the
motions are not identical. They are
different motions inasmuch as the
personnel of the Committee are
different. Fither T should be allowed
to withdraw the motion oy it should
be put to vote.

in order. .

i
Fl

P
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SHR]I R, RAMAKRISHNAN (Tamil

Nadu): Madam, both Mr. Mathur and

Mr. Kulkarni have made out points

of procedure. The spirit is accepted.

Let us not wrangle over it. It is a

small thing. What Mr. Kulkarni has

said is right. But it is a small and
minor procedural matter. The matler
should be droppedq here,

SHRI JAGDISH PRASAD MA-
THUR: I do not accept it. It is a pro-
cedural matter. I congratulate the
Government for accepting my pro-
posal, but my contention is that the
two motions are not identical. They
are different in the sense that the
personnel are different. Either 1
should withdraw it or it should be
put to vote,

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): He should

have been called to withdraw his
motion.

SHRI JAGDISH ©PRASAD MA-
THUR: I want a ruling whether my
motion and the Government motion
are absolutely  identical, If they
are not identical. they should be taken
up differently; if they are they
should not be. .

SHRI NARSINGH NARAIN PAN-
DEY (Uttar Pradesh); Madam Vice-
Chairman, may I. with your permis-
sion . . .? {(Interruptions).

THE  VICE-CHAIRMAN  (DR.
(SHRIMATI) NAJMA HEPTULLA):
Let him speak.

it Al A qoda ¢ qF o
ar Fe Tt D |

IJquAEAE (o (itwal) AwAn
gaaewt) @ gl wfgw

st sErEm qETE WG wfawarg |

Fraarere (Sre (sfrwdt)  awwr
Foqen) - vAR w2 A g, fee
SELELUN
SHRI NARSINGH NARAIN PAN-
DEY: Madam, Vice-Chairman, what

Mr. Mathur has moved is a motion
for reference of the Bill to a Joint
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Select Committee. The spirit of the
motion is tnat this should be re-
ferred to g Joint Select Committee,
Now the Minister was pleased enough
to accept it and™he has also put an-
other motion, i.e. the supplementary
motion. He wanteq that the Bill
should be referred to a Joint Select
Committee. Only the nameg are
different, on the basis of which Mr.
Mathur says that it is not identical. T
think it is the prerogative of the
Minister to move for g reference to
a Joint Select Committe; and he has
moved it. Now Mr. Mathur should
accept it because the princinle of what
he wants has been accepted. Sup-
posing the names of the Members as
proposed by him were not acceptable
to him, this question may have been
raised like this. So, the matter
should come to an end.

SHRI ARVIND GANESH XUL-
KARNI: A point of order.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Let me give my ruling. Just one
minute. Let me answer him. Let me
give my ruling.

SHRI ARVIND GANESH KUL-
KARNI: Befere you give your ful-
ing, you must Tister %o us.

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
I have listened to you. You have
spoken enough,

SHRI ARVIND GANESH KXUL-
KAENI: Mr. Pandey has raised the
point.

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): The hon. Member wants
to reply to Mr. Pandey. It is for ycu,
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not for him, to say anything, You
have to give a ruling on it.
SHRI ARVIND GANESH KUL-

KARNI; My dear friend T am raising
another point of order. T am quite
justified to be heard. You may ac-
cept it or may not accept it. That is
your wisdem, not mine.

Madam, what I want te draw your
attention to is this. Plegse look to
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[Shri Arvind Ganesh Kulkarni]

today’s agenda. What we are insist-
ing on is not the procedure, but iy is
the convention to be established in
the House. Suppose it ig flouted Ly
ignorance deliberately, a new proce-
dure will come into being in this
House, Madam_ you please see today’s
agenda, It says:

“Rao Birendra Singh to nwove
that the Bill to regulate
(ete)”,

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
There is a supplementary agenda,
about which I told you.

SHRI ARVIND GANESH KUL-
KARNI: Madam, why do you not be
a little patient? I am coming to all
those matters. Yoy please see the
supplementary agenda. There is the
legislative business, Motion for re-
ference of Bill to Joint Committee
All right. There is Mr. Mathur's am-
endment. He-had given a proposal
to send the Bil] to the Joint Select
Conimittee comprising of a different
set of persons. Madam, what I want
to request you is only this that as
per the procedure laid down under
the rules and as per the conventions,
the amendment of Mr. Mathur should
have been moved first because, as
you were doing at the timg of the
consideration of the other Bill. you
first took the amendments and they
were either withdrawn or not.

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HAPTULLA).
It cannot be according to the rules.

SHRI JAGDISH PRASAD
MATHUR: T have seen the rule,

SHRI ARVIND GANESH KUL-
KARNI: Why do you not allow me to
complete? What I am saying is that
according to the formality, Mr.
Mathur’'s amendment ghould have
been disposed of first, and then Mr
Swaminathan’s ameidment  should
have been taken up, if he has been
empowered to move the motion by
Rao Birendra Singh.
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SHRI R, V. SWAMINATHAN: Yes,
yes.

SHRI NARSINGH NARAIN PAN-
DEY: Madam, it wag not at g1l neces-
sary to move the amendment of Mr.
Mathur, There is no such procedure,

AN fwa wzw (fagrv) . zigw
fare 7 & faoda a1 &, 7 27 do 2
ST AT AAT A, AT G AZ @RAL
faar war £ fv -

The supplementary agenda says:

"This item substitutes item No. 2
under the Heading ‘LEGISLATIVE
BUSINESS’ included in the Revised
List of Businesg for the day, issued
on March 1, 1982.”

So, in place of item No, 2, this mo-
tion has been substituted, He has
moved it and it has been adopted.
Now I would like you to clarify the
situation as regards Mr. Mathur's
motion.  There is 5 qualitative
change now. There is one motion al-
ready adopted by the House. So, on
that basis it has already been sent to
the Joint Committee. You clarify
Now 1 shali put clause 9 to vote.
motion comes when glready the Bill
has been referred to the Committee.
How does the question of Mr. Mathur's
motion come now?

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
This amendment was to the original
item. You are right, Mr. Jha,

N\ fors wez w1 @ O & AT
g 19 Ffew § % fag oy wiacy
FowraE...

In future also such a situation may
come,

SHRI P. N. SUKUL (Uttar Pra-
desh): Madam, Vice-Chairman, as
per the convention, Mr. Mathur’s
motion should have been put to vote
first, But now the other motion, the
Government motion, has already been
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put tu vote and adopted. It means, by
implication  Mr, Mathur's

5P.M. motion has been eliminated,
It stands eliminateq by im-
plication. (Interruptions).

SHRI ARVIND GANESH KUL-
KARNI: The Rajya Sabha does not
work by implications. 1t workg under
rules ang conventions, 1t does not
work under implications. I gm one
with the Government . . .

SHRI P. N. SUKUL: Mr. Kulkarni,
it does work under rules, but it works
under rules as per the decisions of
the Chair. The Chair has already got
it done. How can you question 1t?

SHRI ARVIND GANESH KUL.
KARNI: When Mr. Mathur-ig pre-
sent here, he is not asked to move his
amendment at all.

SHRI P. N. SUKUL:. Mr. Mathur
should have raised this point before
it was put to vote. (Interruptions).

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Is it a free-for-all going on
here?

THE VICE-CHAIRMAN (Ui,
(SHRIMATI) NAJMA HEPTULLA):

We have had enough submissions.
Please listen to me.
.SHRI NARASINGHA PRASAD

pANDA (Orissa): Please listen to
me. (Interruptions). Kindly listen to
me. It is a question of rules, Cer-
tainly I know the rules of procedure
of the House. In normal circum-
stances, Mr, Mathur’s motion should
have been put to vote first. Having
not put it to vote, and another sub-
stantive motion having been adopted,
Madam, I feel that Mr. Mathur's
motion has become infructuous. But,
at the same time, Madam, I would
plead with you te observe that in
future this kind of mistake should
not recur,
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SHRI R. RAMAKRISHNAN: 1
agree,
SHRI JAGDISH PRASAD MA-

THUR: My question s very simple.
How do you dispose of my motion
suo motu? My motion hag been cir-
culated . . .

SHRI P. N. SUKUL: Why didn't
you raise the matter when the motion
was put to vele?

SHR] JAGDISH PHASAD MA.
THUR: She abruptly called for vot-
ing. She should have cglled me . . .
{Interruptions).

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Wil you please listen to me? Under
rule 70—Discussion of Principles of
Bill—if you see claus.e (2), il says:

“(a) if the member in charge
moves that the Bill he taken into
consideration, any member may
move as an amendment that the
Bill be referred to a Select Com-
mittee of the Counci] or a Joint
Committee of the Houses with the
concurrence of the House or ke
circulated for the purpose of elicit-
ing opinion thereon by a date to be
specified in the motion, or . . .”

SHRI ARVIND GANESH KUL-
KARNI: So what?

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Clause (b) gsays:

“(b) if the member in charge
movesg that the Bill be referred Lo
a Select Committee of the Council
or a Joint Committee of the Houses
with the concurrence of the House,
any member may move as an amend-
ment that the Bill be referred to a
Joint Committee of the Houses
with the concurrence of the House
or a Select Committee of the Coun-
cil, as the case may be, or that
the Bill be circulated for the pur-
pose of eliciting opinion thereon by
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a date to be specified in the
motion," -
(Interruptions)
SHRI JAGDISH PHASAD MA-

THUR: What does it mean?

THE  VICE-CHAIEMAN ~ (DR.
(SHRIMATI) NAJMA HEPTULLA):
Please listen. I have been hearing
you. Now, according to the supple-
mentary list of business, the griginal
motion was changed. Your amend-
ment was to the original motion. So
it cannot be taken into consideration.

SHRI JAGDISH PRASAD MA-
THUR: 1 object. This is a very
wrong ruling.

THE  VICE-CHAIEMAN  (DR.

(SHRIMATI) NAJMA HEPTULLA):
You cannot object, Now I am calling
Mr. Sisodia,

PAPERS LAID ON THE TABLE—

contd.

Notification of the Ministry of Finance
(Department of Revenue) and relat-
ed paper,

SHRI SAWAISINGH SISODIA:
beg to lay on the Table, under sec-
tion 159 of the Customs Act, 1962 a
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copy each (in English agnd Hindi) of
the Ministry of Finance (Department
of Revenue) Notifications G S.R. Nos.
233(E) to 238(E), dategd the 1st
March, 1982, together with Explana-
tory Memorandum thereon. [Placed in
Library. See No. LT-3496/82].
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SHYI JAGDISH PRASAD MA-
THUR (Uttar Pradesh): Madam, you
have not been very wisely advised...

THE VICE-CHAIEMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
The House stands arjourneqg till 11
o'clock tomorrow morning.

The House then adjourned
at five minutes past five of
the clock till eleven ¢f the
clock on Wednesday, the 3rd
March, 1982,



